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[Shri Dineshbhai Trivedi] 

because a lady who does not even know the 
name of her would-be husband, and I do not 
hesitate to say that there are chances of the 
same lady, who might not have been a 
prostitute, being forced into that profession by 
the society. 

Thank you, Madam. 

SHRIMATI MARGARET ALVA 
(Karnataka): Madam, may I just say that 
perhaps there is a little mistake because, under 
the amended Immoral Traffic Prevention 
Act—we ourselves amended the law last 
year—there is a special provision that any 
minor found on the premises where 
prostitution is being carried on is presumed to 
have been brought there for prostitution, and 
the law automatically comes into operation? I 
am talking not of the Juvenile Justice Act but 
of the amended Immoral Traffic Prevention 
Act in order to prevent children from being 
automatically forced into prostitution by being 
kept on the premises where prostitution is 
carried on. Therefore, it is under that Act that 
these raids take place sometimes to prevent 
children from automatically being pushed into 
the profession. I just wanted to clarify that 
they are two different Acts. 

SHRI       DINESHBHAI TRIVEDI: 
Madam, I have no doubt about the motive of 
the Government. All I am trying to submit is 
that nobody on earth has a right to take away 
the children if the children are given proper 
education. I do not know which law permits 
children to be snatched away from their 
mothers—and I was further told that 
prostitutes are not even recognized as 
mothers. 

THE   DEPUTY      CHAIRMAN:      Shri 
Pasumpon      Thai. Kiruttina -----Not 
here. Shrimati Margaret Alva. 

Shifting  of   Control     of  Department  of 
Women and Child Development 

SHRIMATI     MARGARET ALVA 
(Karnataka); Madam,   I      rise to 
mention here a matter which has caused 

serious concern to many of us in the women's 
movement in this country. Madam, it was even 
before the International Women's Year that the 
National Commission on the Status of Women. 
__ was set up, which gave a very detailed report 
on corrective actions that were called for to 
improve the status of women in this country. The 
year 1975 was the International Women's Year, 
and also the decade which followed was the 
International Women's Decade. At the Nairobi 
International Movement in 1985, the United 
Nation accepted the forward looking strategies 
for women and the thrust of the entire decade 
was equality, development and peace. The whole 
concept was that women should be made part and 
parcel of the developmental proeesses within 
then- communities and in their countiies. We 
have, a3 a nation—and Parliamantalso has— 
adopted the National Plan of Action for Women. 
It is not the document of any particular party or 
any particular Government, but Parliament itself 
has endorsed the National Plan of Action. 
Therefore, I feel that the concept of removing 
women from the trac'irional idea of welfare 
programmes to strategies to involve them in 
mainstream developmental processes in their 
countries has come to be accepted by the 
International Movement, by the United Nations 
and also by our country as part of our accepted 
national strategy. I am, therefore, concerned I 
would say, even dismayed, and I am expressing 
the feelings of women outside this House as well 
.-as in other parties. Even within the House I 
have talked to a number of women who feel the 
same way that the moving of the Department of 
Women and Child Development to the Ministry 
of Welfare without consultations with anybody is 
a very unfortunate and retrograde step. The 
Department of Women and Child Development 
was a part of the Ministry of Human Resource 
Development. We were proud and happy that at 
last. this country and the decision-makers had 
begun to. accept women as human resource and 
as a resource capable  of development. •    It 
looks like 
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the new Government has given up the 
concept and feel that women cannot be a 
part of any developmental activity and 
must go back to the welfere coucepte which 
have been rejected throughout the world 
and also by (Parliament ,When it adopted 
the National Plan of Action. 

Madam, this is the first Government 
since Independence in which there is no 
woman of Cabinet rank. This is the first 
cabinet without a woman of Cabinet rank. 
Here I would say that we at least had a 
woman of this status of the Minister of State 
in the previous Government which has now 
been brought down to the level of Deputy 
.Minister. The entire process seems to be to 
devaluate them. I would still say that there 
must be at least acceptance that ii is the first 
time that we have got ro woman of Cabinet 
rank in the Governments,   (Time.bell rings.) 

Madam, I will just take a minute nore, 

I want to say that over the last tive years 
a number of programmes of development 
like the Women's Development Corporations 
the National Perspective Plan for Women 
and also the National Resource Centre for 
Women's Training and Development had 
been conceived, and we have come to 
Parliament with these proposals. Today we 
are suddenly told that the only thing that we 
are talking about is, and to every question 
that is asked in Parliament the answer is, 
that we are setting up a National 
Commission for Women. Madam, it is six 
months. There is no proposal. There is no 
blueprint, there is nothing. I am told day in 
and day out Mrs. Dandavate is working out 
details of what the Commission should be. 
There is nobody who knows about it. There 
is no consultation with anyone of us, not 
even with the Members of Parliament who 
have been involved with the question. I 
would request the Government. therefore, 
that now that there is a women    Member 
on the 
 
 
 
 

Planning Commission at least consultation on 
what the programmes should be, must be 
held with women in Parliament, of all 
political parties, This is not an issue of any 
individual or one political party or any one 
group. All of us are involved and I think, it 
is but natural that we should be consulted. 

1 may add here that the Social Welfare 
Board again was one which was kept out of 
politics. It has always been kept as a Board 
which dealt with only social work and social 
welfare. I would request the Mini&ter to 
look into the precedent. An effort is now 
on, Madam, to dismiss the existing Board 
Chairman because she was appointed by the 
previous Government and to bring a new 
person. I don't think that the Social Welfare 
Board—we have not done it in the past—
should become a question of political 
rivalry. 1 wish and hope that the 
Government will keep at least women's 
activities and women's programmes out of 
the pale of these controversies and see that 
we are part of the main developmental acti-
vity of the Government and not just 
recipients of welfare. 

Thank you, Madam. 

SHRIMATI KAMLA SINHA (Bihar): 
Madam may I be allowed to comment on 
this? 

THE DEPUTY CHAIRMAN: What do 
you want to comment for or against? 

SHRIMATI KAMLA SINHA: Let me 
speak. 

THE DEPUTY CHAIBMN: I think, I 
should not allow any comments on special 
mentions, 

SHRI MURLIDHAR CHANDRA-KANT 
BHANDARE (Maharashtra): Madam, this 
Tule may be applied after this, in future. 
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SHRIMATI MARGARET ALVA: Is it a 

reply from the Government or a question? 
What is happening, Madam? 

THE DEPUTY    CHAIRMAN: Now we 
are not discussing it. 

 
Financial   irregularities and corruption in 

Paradeep Phosphate Ltd. 

SHRI PRAVAT KUMAR SAMAN-
TARAY (Orissa): I am indeed grate-ful to the 
Chair for permitting me to speak for the first 
time in this august House. 

I am going to remind this House that I am 
talking about a subject which was discussed 
in this House earlier and that it has turned to 
be so serious to Orissa. It is relating to a 
memorandum submitted to the hon. President 
of India and the Prime Minister of India on 
25th September, J986 by Paradeep Phosphate 
Ltd. Employees' Union, of which, I along 
with the Office bearers was the signatory. In 
this memorandum, it was pointed out that the 
maladministration, mismanagement, financial 
irregularities and serious corruption are 
existing in Paradeep Phosphate Ltd., s joint 
venture of the Government of 


